21 Mazrers under

SHRI S. KUNDU : It is oot the same
point. My point of order is that this
matter should be referred to the Pnvileges
Committee.

MR. DEPUTY-SPEAKER : A ques-
tlon of privilege cannot be raised in this
way. You have to give proper notice,

SHRI S. KUNDU: 1 have not yst
completed my point of order. A Minister
gives an assurance and then he goss away.
Another Minister comes in and he says
something  different.  Woaen  this  raillway
line was inaururated in 1968 an assurance
was given that it would be completed by
1970. In the mewn time Dr, Ram Subhag
Singh went awiy and Shri Govinda Menon
came temporarily. Shri Menon said tha
it could not be completed by 1970 but it
will be completed in 1971. In fact, Shri
Menon called a meeting and ordered that
thiz work sould be done expeditiouly. Afier
Shri Menon had gooe, Shri Nanda has come
and now the target date given is 1972, The
Minister should look into this,

SHRI SHRI CHAND GOYAL (Chandi-
garh) ©+  The employees of Chandigarh and
the Union Territory of Himachal Pradesh
have b:en carrying on an agitation for the
applicability of Punjab Pay Scales, But the
matter has not yet bsen decided by the
Government  About 50,000 employees are
on strike and the entire admipistrative
machinery has bsen completely paralysed,
Since we are raisin it on the last day of the
session, the Governmeot should come for-
ward with a statement as to how they are
going to settle this question.

Secondly, the minorities in Pakistan are
being not only harassed but butchered. Their
ladies ase being raped, property looted and
cattle killed. All this is happening in East
Pakistan, Because of this, there is large-
scale exodus. Government must take some
firm measures so that it can be ended,
because the resettlsment of the refugees is a
very serious problem.

Lastly, Shri Shalwale, an hon. Member
of this House. has courted arrest on cow
agitation. Something must be done in this
connection,

MR. DEPUTY-SPEAKER : That in-
formation is yet to come bere.

VAISAKHA 30, 1892 ( A)

Rule 377 22

SHRI JYOTIRMOY BASU: I have
only two points. We have serious apprehen-
sion in oor, minds that the Preventive
Detention Act, wbich was rejected by the
nation on the 3lst December 1969 after it
had a full term, we have an apprehension
that the Home Minister ..

MR. DEPUTY-SPEAKER : How can
you refer to it when there is only an
apprehension ?

SHRI JYOTIRMOY BASU; It has
come out in the press. We want the Home
Minister 10 make a categorical statement
here that they are not going to have this
Act in West Bongal through the backdoor
by passing it in this House.

My second point is that two MLAs
belonging to my party from Burdwan who
were addressing two meetings after obtaining
prior permission of the District Administra-
tion were beaten mercilessly by the CRP,
they were grabbed to the Police Station, hand
cuffed and serious insult was inflicted upon
them. The Government is trying to do all
these things to gain political gain over us.
May I warn the Government through you,
Sir, that it will only meet with serious
consequences, The Home Minister mus:
make a statement on the floor of the House
saying that they are not keeplog P.D. Act
into existence throngh the back door and they
are going to take stern action against those
police officers who have beaten the MLAs.
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